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) . ether it is also a I t ct that 
the country is suffering a huge loss of 
Corei exchange every ye r due to 
mu ling of gum on a large ale; and 

( ) if so, the tep taken to chec 
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lltion of Rationin y tem 

5392. SHRI R.P. DAS: Will the 
Minister of FOOD AND CIVIL SUP-
PC BS 'be pleased to ta te th rea ons 
as to why Gov mm tare e er to 
abolish the tatutory rationing system 
in' the country? 

THE MINISTER 0 STATE 0 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI BHAGW T 
JHA AZAD) : The Central Government 
is . erally not in favour of statutory 
rationing in the coun try because the 
o ra11 0 ition of the availability of 
es ntial commodities within t 
country ha been satisfactory and their 
prices have been within con trol. The 
C tral Government undertakes advance 
planning and action in the matter of 
suppJy"management of certain key 
commodities. These are being distri-
b ed 0 the consumers through a com-
pre ensivc public distribution sy t m, 
supplementing the free market mecha-
ni 

The statutory rationing system 
presently exists 0 Iy in -a few parts of 
West Bengal. Its imposition in other 

rts of the c un try is con idered 
neither ecessary nor feasible . 
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